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Rupees for any ofFonce under Section
 ̂ rolatina to composition,

f  11 C H A IR M A N  moved the
‘Allowing addition to the penalty :—

ill,  tho duty justly chargeable
®spoct of all the sources of his iucouic.”

Tlie Motion was carried and the
®«tion aa amended then passed.
Sections C C X V III  and C C X IX

P îssed as tliey stood.
, ^hs consideration o f the Bill was

postponed, and tlie Couucil
‘ êstimed its sitting.
On adjourned at 10 o ’ clock,

the Motion o f Sir Bartle Frere, till
■■o-morrow, at 11 o ’ clock.

Saturday, June 30, 1860.

P b e s e n t  :

Xll
“ Hon’blo tho Chief Justice, Vice-President,

in tho Chair.

^ °̂!|’blo Lieut.-
Tl,„ ',*[• J. Outrivm,

[ ‘ “u’blo Sir II. B.
^  trcre,

Wilsou' Hon’ble J.

®OUND.UlY

H. B. Harington,
Esq.,

H. Forbes, Esq.,
A. Sconco, Esq.,

and
Tlio Hon’blo Sir M.

L. Wells.

M ARKS (FORT
GEOKGE).

St.

V lC li:.P llE S ID E N T  read a 
informing tlio Legislutive

fiiul Governor-General
to the Bill “  for the

i^oui and maintenance of
tile * ^larka and for facilitaiing

til L Boundary Disputes
“ Presidency ofi'ortJSt, George.”

Emiq r a t io n  t o  n a t a l .

F R E llE  moved the
to p  . ‘̂ ‘̂I'liiig o f the Bill “  relating
of British Colony

]•? was carried, and the
u secoud time.

liMIGUANT VESSELS.

F R E R E  moved the
"‘ '’^adni.oftho Bill “  relating to

vessels carrying Emigrant passengers
to the British C lonies.”  °

The Motion was carried, and the
Bill read a second tiiiie.

KOO NCn A N D  CALPEE.

l\ru. H A R IN G T O N  moved that
the Bill “  to remove the PerLUinnalia 
o f Koonch and Calpee, in Zillah Ja- 
loun, from the operation o f the ge­
neral liegulations,”  bo read a third
time and passed.

The Motion was carried, and tho
Bill read a third time.

ARM S A N D  AM M U N ITIO N .

The Order o f the Day being read
for the adjourned Committee o f the
whole Council on the Bill “ to make
perpetual Act X X V I I I  o f  1857 ( “  re­
lating to tho importation, manufac­
ture, and sale o f arms and ammuni­
tion, and for regulating tlie right to
keep or use the same)” —

Mil. l lA l i lN G T O N  said, before
they went into Committee on the
Bili, he thought it right to mention
to the Council that ho had received
a letter on ti.e previous evening
from the Secretary to the Govern­
ment o f tho North-W e tern Provinces,
in which lie was reminded that Act
X X V 111 of 1859, which extended tho
duration of tho original Arma and Am­
munition Act for tho furtlier period of
six montlis, would expire to-day ; and he
was ui ged to take immediate steps, in
order that what iiad already been done
towards disarming llie Naiive popula­
tion of tiie Nortii-Western Provinces
might not be rendered abortive or o f
no eilect by the cessation of the law.
[M r. llaringtou here read an extract
from the letter received by him.] lie
went on to say that it was tho knowledge
that the present law was about to
expire whicii had led him to give notice
in the Orders of the Day, published on
Thursday last, o f his intention to move
to-day tho suspension o f the Standing
Orders. It appeared to him very de­
sirable, cither that tho Bill now in
Committee should pass into law to-day
in siicli form as the Couu(.il might in
their wisdom determine, or if that could
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not be done, then, in order to avoid
an interregnum, that a tPinporary hiw
should at oiice be passed. O f tlie two
branches o f the alternative, ho thought
there were many reasons wliy it would
be better to have recourse to the
former.

The Council then resolved itself
into a Committee on the Bill.

Section X X V I  (which was the ex­
emption Clause) provided as lollowa :—

“  Tlie foregoing provisions shall not apply 
to—

“ Officers, Non-CommisBioned OfTicera, War- 
rimt Officers, Soldiers, and .Sailors in tlio 
Military or Naval Service of Her Majesty, in 
rcspect of arms niul amiinmitiou kept by them 
for nse in the public service.

“  Members of Volunteer Corps in respect of
such arms and aminiinition.

“ Police and Revenue Officers and other 
persons in respcct of arms and ammunition 
furnished by Government for use in the pub­
lic service, or provided by themselves with the 
sanction of Government for such use.

“ Such other persons as the local Govern­
ment may think fit to exempt from such pi'o- 
visious.”

T ut; C H A I R M A N  inovrd tlie sub-
Btitution o f the words “  provisions
of the last two Section.^”  f >r the words
“ foregoing provisions”  in line 1.

.Agreed to.
T h e  C JIA IR M A N  then said, it

appeared to him that the Bill, as it
now stood, fell short of the object for
which it was intended, and ho would
propose to follow the advicc given by
the Honorable Member for Bengal on
a former occasion that, before proceed­
ing to legislate, we should clearly under­
stand what was intended to be done.
JVow he (the Chairman) would nak.
V’ iiat was the object o f this Bill ? 
AVa.s it a Police Bill to prevent peojile
walking about armed, or was it for the
j)urpose o f disarming the native popu­
lation, as had already been done by
Government in tlie Punjab, Oude, and
the North-W estern Provinces ? As
the Honorable Member for Bengal
luid said last Saturday, tbe Bill, as
it now stoofl, was not a disarming,
but an arming Bill, for any man who
liad been disarmed under A ct X X V I I I
o f 1857 could now repossess himself
o f his arms, and the Magistrate had
no power to take away arms from any

M r. llarington

leraon, unless he went armed and
VTagistrate considered it dangei’H''* 

to the public peace to allow
person to go armed or to carry nrins- 
He (tlie Chairman^ considored
t'lat the Bill ought not merely
prevent persona from going arineo;
but shou d enable the Govenin'®”
to disarm and to keep them disarmed,
and to prevent them from even 
having arms in their possession-

be
beenIn the N orth-W este'u  Province 

believed many persons had I 
disarmed ; was it the intention of *' 
G ov  rnment to allow them to keep 
arms in their houses ? The old Bill
vented ihat, for Section IV  empo'vere

 ̂ arm3the Magistrate to take away
essioiifrom any person in whoss posae 

they could iv t be left v '̂ithout dai'n^
to the public peace, and Si'dio^
prevented such p' rsons from
armed— the first of these Sections n''
been left out o f the present B il l -  •{ 
did not know whether the Executi^^
Governraeri.t were s a t is f ie d  that the i  ̂
cessity no longer existed for C0utiuu>'’fe 
tlie ('iause, or that all the arms iû . 
possession o f tlie native
in those parls of the country " .
Act X X V l l I  of 1857 was put
force, and their arms had been t*' 
aviay from them, should be
to arm themselves again. Ho
merely observe that, according
B d l  as it now stood, each man "
had been
three iire-arma without any ■ 
whatever, and could only be

;cordiiif> to Section

disarmed miglit keep
L.-arma without any I'***’” ■
J

with if, iiccorUiiif> lo oecm ” * - 'r  j.|,(3 
he had a larger quantity than
judgment of the Magistra'e couh
left ill the posseasion o f such P‘’f ‘
witiiout danger to the public P̂ ‘ g. 
He (the Chairman) should
fore liko to knovv frm i on® 
the Honorable Members w h o  rcP ,j, 
sented tlie Government, whether
was the intention of Govtrnii'C''
disarm the country or merely
restrict the carrying o f anna. _ 1,0

Sill B A llT L E  FRKHB ii
thought ho could satisfy fl'O . ig 57, 
on this point. The Act passed
aa the Council was aware,
the Executive Government
any of its oilicera to uiake dou‘“ ^
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Visits in search o f arms. In  the
opjuiou o f the Government and o f its
officeru tliero 'vas no necessity for
coatinuing that power o f n>rtldn!» 
“ O'nitiliary visits. I f  at any future
time there should be any apprehension

a likelihood of danger to the public
peace, he was sure that the Govern-
®eiit Would come down and ask the
'council for a restoration o f thai
power, and he was equally sure that

public spirit o f  the Honorable
"ItMnbers o f tins Council would enable
•■'ifcia to sanction the uieasuro.
. C H A IR M A N  said, he thought

Was a power which ought to be
Continued to Government. But if
Jhe Executive Governui' nt were satis- 

that the puwer was not necessary,
did not. want it, he did not see how

'0 Logialji ive Coinicil could compel
I ‘‘oin to take it. He wished, however,

'ntroduco into this Section an
' ®*coptioii in favor o f Europeans. As

'ts being nee ssary to provide for
isaruiing a European going about
■'unk in Ins hand

®»d likely lo do injury with it, every
P'jhceuian had that power already ; 

hoveas, if  this Bill were pas.sed, he
‘'uld not do 80 if  the man showed a
'censo. It  was not therefore strictly a

Bill, if the Police were to be pre- 
from taking away arms, as tiiey

to do, from any one who might
Ji condition to carry them.

«ul not see the slightest nece-sity
lia"l Europeans. Nobody

shown that they bad at any
“ 'ade u bad use o f their weapons.
" ‘ •̂'0 not in tlie habit of doing

0 what they did in Ireland, shootmg 
from behind hedges. But if

it M 'nerely a Police A ct why did
j,., “ ^ ’^tend 1 1 i r o n - b o u n d A
y.iji 'l«al o f harm had beeu done
of }, Tiie natives in many parts
’̂itli'fi ®“ ">'tvy could not be trusted

Son f llti therefore saw r a-
'̂ '̂“ 'irming them, but none ibr

" “ *'o Europeana. As a Police
cietij.'.'^̂ ’ wou’d not be suftl-
state,’ ‘13 regards Europcan.s, no
tliaj. made out to show
b(je,j one single inaiance had it

to take away fire-arms
‘'"y  one g f them, on the gvouud

that it was dangerous to allow him to
keep them. Then why sliould Magis­
trates have the power o f disarming
them ? He therefore proposed tlio
insertion o f an exception to the effect
that nothing contained in this Act
should extend to Europeans, Americans,
or Eurasians. Tlie Honorable Mem­
ber o f Council to his right (Sir Bartlo
Frere) had suggested the insertion o f
words empowering Government to
exempt wealthy natives and others who
might object to the indignity o f being
compelled to take out a license. Ho
(tlie Chairman) had no objection
to the insertion o f those words. W o
could not say what particnhir persons
amongst the natives were fit to bo en­
trusted or not, and therefore could
leave this power as to individuals in tlio
liands o f the Government. But wo
could say that there was a certain class,
namely, J5uropeans wliich could bo
trusted, and lie therefore considered it
his duty, as a Legislative Councillor, not
to pass this Bill without the exception
which ho had proposed. Tiie cry o f
class legislation liad been raised. To cito
precedents, liovvever, in support o f hi.-» 
proposition, he would niention that
when the A ct o f 1857 was put in force
in Slialiabad, Europeans and l5urasians
were exempted from its operation.
When the A ct was extended to Pegu,
Eui'opeans were exempted from the
provisions of Sections I  to V o f tho
Act, This was class proclamation, and
surely tliere was no difFerence in prin­
ciple between it and class legishition.
All the arguments brought forward
agiiinst the exemption appeared to bo
nothing more tlian this— “  Don’t exce[)t
Europeans as we wish them to bo subject
to tlio same law tliat wo consider neces­
sary to pass for tiie Natives. Let us make
no distinction.”  But, he would ask,
did any one liere wish or intend to say
that Europeans ought to be disarmed ?
Tlie tionorablo Member for Madras in­
deed had made some observation which
miglit be regarded in that light. But what
did the Honorable B'lember say ? Why,
ho nioniioned something about soma
Europeans having committed outrajjes,
and thought that a sufficient ground
for tlio whole body to be included in
tho Bill. N ow  he (tho Chuirmau)
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would venture to aay tliat no argument
could be weaker or more untenable than
that ndvaneeil, and lie would therefore
ask if  no better reason could be as­
signed for subjecting Europeans to the
provisions of the Act. In Shaliabad and
Pegu, ns he said before, Europeans had
been exempted by Q-ovenunent from
the provisions o f A ct X X V I I I  of
1857, which wfis merely a temporary
measure. Now that it was to bo
made permanent - was there greater
reasons why Europeans should be
included ? If, since the passing of
that Act, no extraordinary circum­
stance had taken place to induce the
Government to suppose that the
exeraption should not be continued,
lie (the Chairman) thought that
the exemption had better now bo
made applicable as well to Americans
and Eurasians, as to Eiu-opeans. He
therefore moved the insertion o f the
following Clause : —

“  N'otliing in the provisions of the kst two
Sections shall extend to any European, Ame­
rican, or EuraBian.

Siu B A R TLE  E RE RE  snid that,
with regard to the object o f  the Bill,
he coiild.add but little to what he had
stated when the subject was discussed
on the previous occasion-—it was cer­
tainly not the object o f Government,
as surmised by the Honorable and
learufd Chairman, to re-arm the
people. The object wns to continue and
make permanent the provisions o f the
Disai'miug A ct o f 1857, as far as was
necessary for a permanent police mea­
sure. The Act o f 1857,asbe(Sir Bartle
Erere) had, on a ])revious occasion,
pointed out, was calculated to meet
the exigencies o f a time of gn at pub­
lic diiTiger, and the Government of
India was o f opinion that many of
the provisions o f that Act, justifiable
and no doubt necessary at the time,
might now be dispensed with. Ho
need only instance the pow'er o f p' r- 
m 'tting native police ollicers to make
domiciliary visits in search o f arms.
It  was considered by the Executive
Government that the powers asked
for in the present Bill were sullieient,
i f  properly used, to ensure the com­
plete disarmament o f the country.

The Chairman

The lEonorablo and learned Chairnifiu 
bad expressed a strong opinion tli|»J 
tlie provisions o f the present
would not be eftectual for
a pnrpose. This opinion was
shared by the Executive Govern­
ment, who did not think it proper to 
ask the Council for larger powers, or
more stringent Bill than was absolutely
necessary ; but he (Sir Rartle Frei'c)
could assure the Council that it,
working the Bill now bi^fore them,
should be found in idequate to effect
object, no time would be lost by t'*® 
Executive Government in applying f'̂  ̂
larger power.s,and he (Sir Bartle Erer*̂ / 
felt confident that, iu such case, tlio 
Council would not refuse to grant thom*

The Honorable and learned (’ lifi''-’'
man had next found fault with tuo 
Bill, because its provisions would n"
enable the Magistrate to serure
public against persons carrying ar'>iS, 
who were, in the Magistrate’s opini“” ’
dangerous to the public peace, but wl>o» 
the Honorable and learned Chaii’i»»Jj 
seemed to hold, could not be di.sai’H'® 
if they were protected by a lice'*̂ ®̂  
He (Sir Bartle Frere) would not ven 
ture to dilFer from his Honorable
learned i'riend on the legal
o f any provision in the Act, but tu 
Magistrate, who could grant,
any time revoke a license, and he
Bartle Frere) believed that, even >| 
were not so, the general regulfit“ ‘̂.’ ^
would fully justify the jMagistrats
a])prehending such a person, and _
ing him to bail for his good
wliatever might be the terms of
license which he held.

The Honorable and learned
man had next ashed why the
did not apply to “  lathees,”  the j
bound clubs, which might be ^
the national weapon of
No doubt circumstances might >'•' 
which might render it n e c e s  ai'y 
Ifgislato for this class of
also ; but it did not n])pear to
Executive Government o f i,ji it
this necessity had arisen, and
arose, there wero obvious
to einba' king ill legislation
might alfect the walking tticks
whole eouiuiunity.



cn? Arms and [.Tuwr, 30, 18G0.] Ammunition B ill. G98

Tni! C H A IR M A N  begged to cor- 
the Honorable Member ; he did

ot object to the Act, becauso it had
extended to “  bith(>es.”

. aiR B A R TLE  TR E B E  regretted
aL  1*̂ inisunderstood the Honorable

1 learned Chairman’s remarks, and
ni?*̂  . liiniself to the main
4 estion. Tlie Honorable and learned
% 'It lemaa had asked— “  W hy should
ji^’'°P®an8 be disarmed ?”  He (Sir
^ ttie i'rere) begged to deny that it

‘ be remotest degree the object
y. ,® liill, or that it would be the
Hur either to disarm
fire o*" *0 diminish in any de-
lor^ lacil'ties they now possess

arms. H e begged the
would look dispassionately,

viai prejudice apart, at the pro- 
of the Bill, aacl contrast them

first stood. In  tlio
H i present law, to
l)ig' "̂> as he understood, neither of
obip t^°'iorable and learned I'riends
tivi Europeans as well as Na-
8̂  ® liable to have their houses
eve removed,
IJn? inferior Police OiUcers,
til l\- before the Coun-

liability would exist no longer,
Sgai as well as Natives,

no special cause o f
existed, would bo able to

1 ''*̂l‘eir own houses, and for their
Wigjj any amount of arms tl>ey

T| *
'‘b ro 'T ’ regard to carrjing arms
''•'led *'**e Bill i efore tlie Council pro-
I'ean *nodes by wliich any Kuro-
«uro p  Native might se-
any " '" s e l f  the power of carrying
tnig]jj I'o pleased unmolested. He
or'̂ iiQ ‘obtain a persomil exemption,

obtain a license on pay- 
powgf rupee. The Act gave

Magistrate to remit the
rup‘ 0 in “  any ease in

aliilij 1? satisfied of tlie in-
licen£ Pei'soi' api’lybig I’or tlie
otinĵ . „ *■'* P"'y the same, or for any
tl'Us g The Magistrate might
l>eu„^!‘ ” t a license to any poor Euro-
^>i(i „ * * the payment of any lee,
>t ® ''egarded the fee generally, if

oK: ® .®°'>sidered by the Council to
etionable, he (Sir Bartle Frerc),

for his own part, would not wish to
retain it. The European, then, rich
or poor, might ^ t  an exemption, or ha
migrht get a license by paying one
rupee, or even without paying it. But
suppose the European went out armed
without exemption and without license,
what did the Act then provide ? W h y ,
it provided that even then he could not
be disarmed, unless he was considered
dangerous to the public peace. And
did any Honorable Member really
believe that any European who was
not really considered dangerous to the
public peace could ever be disarmed
under these provisions ? No such com­
plaint had ever been made under tl'.e 
existing Act, which contained none o f
the facilities for obtaining licenses
provided in tlie one before the Council.
I f  any Honorable Member could lay liis
hand on his heart and say that he, in his
conscience, believed that, under tlie
provisions o f the Act before them, any
inoffensive Enropean could ever be
stripped o f the arms necessary to his
defence, and be left unarmed and
defenceless to the fury o f  a sava^^e 
mob, he (Sir Bartle Erero) would give
up tiic whole question.

The Honorable and learned Chairman
had laid great stress on the exception
of Europeans in the Proclamations ex­
tending the Act o f )857 to Pegu and
Shahabad. He (Sir Bartle Erere)
would not shelter himself under tlie
argument that tliese I^roelamations
were issued by the Local Government.

Tun (M IA IR M A N  begged to cor­
rect the Honorable Member. The pro­
clamation as to Pegii was issued by tijo
Government o f India.

Sill BAIl'PLE F.RERE repeated, he
did not wish to insist on jlie argument,
but he would contend that there whs an 
essential difference between the case oi
a proclamation extending a highly
penal A ct to a disturbed district, and
a general law which it was intended
to make a permanent measure o f police.
]5ut, even if it were otherwise, we were
now considering the intrinsic right and
wrong o f the matter, and this was not
a (|iiestion to be decided by precedent.

The Honorable and learned gentle­
man Uad said little in answer to the
argumouts against class legislation iu

y  2
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general. He had hardly noticed them.
Ill discussing this question elsewhere,
ttiose arguments had been treated as a 
delusion, but had never been con­
troverted. It was not necessary for
him (Sir Barile Frere) to repeat those
arguinonts so well known, and he
believed co unanswerable. The speech
of his liight Honorable friend oppo­
site, at tlieir last riiscussion on this
Bill, had, he thought, set the question
at rest as far as this Council was
concerned. But he (Sir Bartle Prere)
W'uld ask the Ccuncil to consit’ er
carefully the dilliculiies and inconsis- 
tancie.s in which they would become
involved tlie moment they quitted the
bro.ad principles so well laid down by
liis Jtight Honorable friend (M r.
Wilson). The Honoruble and learned
Cluiirman proposed to insert an ex­
emption in favor o f all Europeans,
“  Amerii'ans, and Eurasians.”  H e (Sir
Bartle I ’ rere) need not remind tlie
Coinicil o f tlie difliculty so often
])ninted ' ut o f deciding what classes
wore incltided in the last named class.
The exception would certainly not
include large bodies o f native Christians
every way worthy of the same pri­
vileges, but he would ask why sliould
not the exemption include men of the
same nationality as ou'selves, and
differing only in accident of birth place.
Men of English, Dutch, or German
descent, wlio were neither Europeans,
American'', nor Eurasians, but who, if
your exemption depended on tlie cmm- 
iry of tlieir birth, must bo classed as
Africans, because born and bred in the
Southern part o f the Afrii an conti­
nent. 'I'lien there were nur vast
Australian colonies every year becom- 
iufi closer connected with India. Are
our fellow-subjects born in Australia
to be excluded from this so-called pri­
vilege, because they are neither “  Eu­
ropeans, Americans, nor Eurasians;”
but let us confine our attention to
India itself. Among the signatures to
the r. quisition for tlie public meeting,
which presented the j)etition now be­
fore the Council, ai)pear tlie names
o f some lending Arint nian merchants,
gentlemen iis well entitled as any
o f Her Majesty’ s subjects to ^njoy
all the privileges o f our countrymeu iu

Sir Hurtle Frere

tlifl
to

On tlie last occasion he u n d e r s t o o  
tlie object flouiiht to bo / ttuined
Bill as altei’ed was Hubstantia^y
carry out the legislation of pj-
he had said that on that unde^®’ *̂*̂ ,,
ing he was prepared to give it I'î  
port. He had clearly u n d e r s to O '
the legislation o f  1857 would ,,fi
intact. He was now told that,
an Anns Act was now about to ,1)10
)assed, i t  was n o t  c o n s id e r e d

by Government to make
domiciliary visits in search ot f*' 
Tiiere were thousands o f sepoy
the North Western I'r vinces "  j . j , jg

committed dreadful utrocitî ®̂

this land. Are you going to abandon
them and exclude tliem fioui tl” ® 
exemption, because they are neith ’̂'
“  Europeans, Americans, nor Eur»'
sians ?”  This Section msgl t be 0''J 
larged, but lie (Sir Bartle Frere) woul'
ask the Council i f  he had not s®. 
enough to show the ei dlesa inconsi®'
tencies into which you are t'etray'̂ 'J 
directly you leave the straight j
well-marked path p inted out M |
Her Majesty’s proi-lamation ? '
would not venture in the presence o I
his Honorable and leai-ned friends t® ,
dwell on points o f constituti onal J
but w uld ask whether the " ’ho*® ;
history o f our nation has not he®!! *
one of struggle 'or equal rights to o 
classes of British subjects ? Wo
w thin the last half century expeBO®  ̂
largely the blood and treasure of oU 
nation to get rid o f slavery, do
let us, for an object which iiad
shown to be purely imaginary,
on a course wliicii is marked by
o f the worst features of slavery- 
us be just to all, and carry out to t '
b st o f our power the liberal
equal p incipies laid down
Majesty’s proclamation. .i

Silt M O H D A U N T W ELLS
to hia n.stonishnient he had
a Meinber o f  the executive  ̂
meut say, for the first lime that
that it was the intention of
Government to abandon one ol
most important Sê  tions o f  the ,
o f  1837. namely, that which
to the search for arms. Altliouiih
Bill had been under discussion
nothing had I een said on the
n ., *.1.,. i..„f i,„,.„,iai.at,oodtl' ‘
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mutinies. W as it intended tliateadi
0 these men should be allovveil to hang
^I'l'is rifle ill his co tajre.aiidthe Ma"is-
'■iite or other oilieial to luivu no power to
p e i t  away from liini, ihus allowing
iiem to husband tlieir resoun es 1 11 a lit 

asion called for their use ? I f Go-
''wnment would say that Oude was
'̂’'npletely disarmed, that tlior ■ were
 ̂0 arius huri d which under tliis Act,
"  rfit bo dug up and huDff up in the

o f their possessors^ he would
Oppose the wishes o f the Gover..-

blit leave the responsibility with
lio could not liowever under- 

/ ’■'“l the policy wliic'i would pernii'
oi?''*®'"<l8 and tf'ii thousands of the

'* Sepoys, who were mutineers, m n
j, *™o atrocities ought never to be
''•’Kotten, to have arms. Surely it

not be said that the strugfijle
<me to avenge opprossion. On

®‘>'itrary, they had been too ki> dly
®ateil, he might say pampered, by

gj. '" '‘‘’■-oonsiderato Government. '1 he
 ̂ "S”)e was nothing more or less than

^̂ '‘^"Sious struggle, having f<ir its object
g ^''^rthrow the British ruh  ̂ and to

®''iuinate the Christians, Up to the
day there wore, he was certiiiu,

^ousands and ten thousands of such
men scattered about in Oudo

be *li *1*“ ' were these men to
tî ,,. 'Owed to have in their possession
t i j i ‘■'flea and their spears ready to be
thp "̂ occaHi<m oll'ered ? Was

part in tlie Hill that would
Magistrate or any officer to

a„,i' eottage o f one of these men
n„t]. “Way his rilUi ? I'ho Bill was

"''tbout that provision. I f  the
Ooveriunent would say, how-

W l i w o r e  satisiif'd and really
work o f disarming

Hq “  completed, and that there were
givo away, he would
Pttssi '*** ®"PPort to the Government in
Bent present measui’O in its pre-
tlinî  {***''■ '* thing short of
bility not take the rosponsi-

I'-o would ask whether an Act,
carel'nlly considered by

Piwn’ '‘'* I'l''. Dorin, the then Vice-
 ̂ this Council, tlu' late Chief

«'»'l Mr, Grant, the present
Miiifjj'"‘'I't-Governor J^i'ngal, and

h alter having passed a Comniitlee

o f the whole Council, had been twice
re-committed, should be allowed to get
into th ' hands o f the Hon rable Mem­
ber for Bengal and the iionoraiile Mem­
ber for the Ni rth-Western Pi'ovinces,
and to be converted by them into a 
totaly ditferent Bill, for no other ren,son 
than that it was to be a permanent
measure, which he should have thought
was a greater reason why it s-hould not
bo altered in so extraordinary a manner,
VV̂ as it safe, he would again ask, to
all w such people to arm themselves ? 
Were thousands o f sepoys living together
in one village, each to be allowed to
keep his rifle, and, under no circum­
stances, to be deprived of it, unless he
carried it to the street without a license ?
Wns the Government prepared to say
that a search for arms should not bo
allowed, because each man had only
one gun ? How did they know by
what means arms would be brought
into the district, and a hundred thou­
sand stands o f Hrms mi;;ht t bo
collected in this way ? ] f  each man
could pay his two or three liupees
annually, he might carry out as many
arms as le  pleased ; and then, if
another mutiny broke out, what would
the (Government do.

But what was the reason assigned
for giving up the power o f search
provii'ed for by the Act of 18fi7 ? Be­
cause, as we had been inl'ornved by
I he lionurable Member tor the North-
Western Provinces, the Government
could not trust its own officers, who had
eommitt d greiit 0pprf'ssit)n luuler this
power. The I'olice Ollicers in India
not fit to be trusted forsooth ! But
surely when they niaile that admis­
sion that they could not confer on
the Police such a power as regards
natives, what rigl't had they to
clothe these olTicers with the exer­
cise of any powers as regards Euro­
peans ? lie  (Sir A'lordaunt Wt'lls) had
said that ho would stand by the leg'S- 
lation of 1857. But if wo w< re going
to strike out the main pr ^vision o f
the law of 1857, by allowing
natives to keep arms, and at the samo
lime to deprive the Enropi an o f Ins
ri<rht to k( ep and carry nrms without
a'license, he (Sir Mordnunt W ells)
must say that he was entirely opposed
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to it. l i e  denied that the Lcgislaturo
had any power to take away those
rights. The Bill o f Kights was aa 
much in force iu India as in Enghind,
and by it Englishmen liad a liglit to
carry nrras, and this Council had no
right to fatter away those rights. W ere
they to deprive Englishmen o f that
right, because it became unnecessary to
place a restriction ou the natives, wliich
restriction had been brought about
through their own acts ? Could we
do so after having experienced such
friglitful results as had been brought
about by the late mutiny, which he
woidd say was not a military mutiny,
but a general and deep laid onspirai^
to exterminate the English from this
country ? It could not be said that
such acts o f  violence had been produc­
ed by an arbitrary rule. On the con­
trary, the native army had been
xin ler a very humane Government.
Yet they rose and murdered thoir
Officers with their wives and chil­
dren. It is now clear tliat the mutiny
was not a mere military mutiny ? 
It was entirely a class mutiny, a 
caste and religious rising o f the
Mahomedans and Brahmins for the pur­
pose of exterminating the Europtans
from this country. And were you
to allow tliousanda o f such men to
keep arms ? The idea was pi'e- 
posterous and absurd in the ex­
treme ; and it was not without consi­
derable anxiety tliat lie said that, if
such dangerous characters were to be
allowed to keep arms, some day or
other it would not at till bo unlikely
t ) see them abuse lhat privilege. In ­
dependently o f this, other serious con­
sequences miglit arise, whicli it was
their duty to avoid. For instance,
what [lolice f  rce would you have to
prtventan European Engineer ii'in g
in some isolated district being attack­
ed and plundered by a body of
these armed men ? And yet forsootii
the European Engineer was to bo
required to take out a license to de­
fend hiuisclf. l ie  said, again, that
it was impossible for him to su|)- 
port tiiis measure. If, however, it
wore pressed, ho would divide the
Council upon it. In alter days, vvli' n 
he might not be here, he should uot
• Sir M ordm ut hrells

wish it to bo said that when such an 
omis.sion was proposed he had not 
strenuously endeavored to oppose sue'* 
an alteration.

In makiug perpetual the Act oi
1857, it could never have been the i»"
tention o f the Government to expung® 
the principal Sections o f that Acti
and by doing so, ti> render it, as
Honorable Member for Btmgal
observed, an Arming instead o f a U'®'
arming Act. He (Sir Mordaiiu*'
W ells) would prove that such a thio!| 
was never contemplated, and ho
prove it, notwiihstanding the preteiico
which I'ad been set up by the
ablo jyTember fiT the N orth -Westo '̂* 
Provinces, tliat it was intended to niftko 
it a Police Bill. I f  that wore
case, why should tlie II  inorable Men>'
b e r fo ith e  North-Western Provinces
come forward with such an absuf
proposition, that the people in
in eoinmon witli others, might no\V 
allowed to take out a license to kê l̂  
arms, because he did not think
the officers o f Government were ‘
to be trusted. He would dirOi't
tention o f the Council to the foU‘>'̂ '* 
extract from a ►peech o f tho
able Member for the North-VVeat*^ 
Provinces :—

“  Large power of exemption Wfis
■ by it in the (iovornuiout, iiud he coiil“  j„,i0 

ly couteiiiplate the possibility of the 
of the Act beiu;' applied to any 
European, except us rugiirdeil the 
of certain iirticlCH, which he
would udfnit wiw proper, and the reg 
tion of arms, which could put no 
great inconvenieuce.”

This was what hai)pened
1859, when the Honorable
brought in a P>ill to make perpetu*
A ct o f 18.57. IIo would also „„1 
observations o f his ilonovable
gallant friend (Sir .James
the debate which took i)lace
same Bill. His Honorable o’*
friend said :—

, f
“ IIo tlierefore thought that it was nu  ̂

to prevent tlie recinTcnco o f  such “®“?jig«ri'‘' 
vesting Maj'istnites with tho . .joiis ’ f
ilia;, lit tlieir discretion, any sucli , wi'“
tliey might consider unlit to he ‘ ''''“mjt
dangerous weiipons. This liiU 
vonl every IJurupcau froixi issiuS
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to meot the case of all classes of
seij„“ ‘H'd as ho uudorstood, it would

bn n .,f------ .1 ___ ___________________  ___1thpr?* e n fo r ce d  a g a iu st  E u ro p e a n s , a n d
'r,‘^ ''® ''n or-G eu ora l h a d  th e  p o w e r  o f  c x -

^ P ‘ "K a n y  re s p e c ta b le  a n d  t r u s tw o r th y
its  o p e r a t io n . T h is  15ill w a s  In -

t t c  e n fo r ce d  o n ly  a ga iu st th o s e  w h o
°  t  be c o n s id e r e d  d a n g e ro u s  ch a ra cte rs .”

Ho beli(‘ved every word o f tliat most
'Enificant extract, and he need not say

,̂ ,at he was quite willing to allow that,
, ^''y Eunipenn were a dangerous
'‘I'acter, tliere ought to be some

no"̂ v̂' stood the matter
■ It was proposed to allow every
"'̂ *0 took out a license, to carry

be was a European or
5t w hether ho was in an unfit

® to carry them or not. It was
hal because the Government
and conddouce in its own Oflicers

8̂')7 the Section in the Act of
for '^'bich gave tlio right o f  search

8g o f oppression, therefore that
was uow to be omitted, and

tg of sepoys in Oiide were to
pow to keep arms without any
the Magistrates to deprive
ven'f" same. Now he would
W  n  morablp Mem-
"’as > North-Western Provinces,
* * '% l!l
°ffici 1 to entrust to such
un, “  J the power o f taking away
pro “ ’O'n a European ? Did you
cgfg ® to subject Europeans to ofli- 

yf»if own admission, you
of *’’'^st'? The officials o f courts,
coj.. tiu words <!an express their
tlie where, from one end of
^ b e r ” other, perjury and
\»|,g ? *’eigned triumphant ? W hy,
of tij '® Was present at the sitting
duy  ̂ Indigo Commission the other
hig’ ® board a Clergyman say that
bcfgje 1 o* comphiint was lorn up
givQ 1® /-'yes, because he would not

to one of the native
'̂'*'1 already alluded to the

'̂ Hh Honorable Mem ber for the
V  gai'j '®tern Provinces, in which

“  he could scarcely coa-
'’'"'<>118  ̂ t*' °  possibility o f Ihe pro-
’'tiy j  the A ct being applied to
y«u  ̂ l̂̂ ^̂ -'tablo Europeau.”  W ere

nil ’v ""  8‘*inp: to apply the A ct
I^uropcauB ? lu  that same

speech tlie Honorable Member had
quoted a passage from a speech de­
livered in this Cliainber oji tlio 5th
September 1857, when Act X X V I I I
o f that year was passing 'hrough
a (’ ommittee of the wholn Council.
From the passasie referred to, it was
clear that the late Chief Justice was
opposed to making it compulsory on
Europeans taking out licenses. The
Chief Justice said—

“  He entirely acquitted many of the critics 
of this Bill of having read it. For instance, 
he had seen a complaint that Europeans were 
to be compelled by it to take out a license to 
possess arms ; whereas the Council well knew 
tluit the provisions to that effect had been 
struck out of the Bill some weeks ago.”

And now, witliout tKe authority o f
Oovi rnwont, the Select Co[iimttfc(6 had
inserted provisions iu this Hill, wliii h 
had, two years ago, been condemned by
the whole Council. VVliat was to bo
the position o f India if  we were to
have puch legislation ? IIo (Sir
Mordaunt W ells) liad confidence in
the Executive Government, and he
would so 'ner see this Council swept
away to-morrow and leave the legisl'i- 
tion of the country in the hands o f
the Executive Government. The H o­
norable Member, in legislating for hia
peculiar constituents in tiie North-
W estern Provinces, which he repre­
sented, seing that an A ct which bad,
after nuiture deliberation, been passed
by this Council had worked well, now
thought it necessary to alter that
Act, In proposing such a measure,
however, the Honorable Miinber
could not see why he should exclude
Europeans, and instead, of making the
Bill more perfect, he had, by omitting
one o f Its best Sections, rendered that
A ct useless. Now he would very
much wish to know what information
had been laid before tl'e Select Com­
mittee for the adoption o f this absurd
change, or why the Select Committee
should alter the A ct at all. It was
said that class legislation was unfair.
Rut he would ask the Council, was it
fair to deprive Europeans of their right
to carry arms wherever they plea?ed,
or to place them under any re­
striction whatever, bccause the natives
had rebelled i? Such u measure wusuot
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only unconstitutional, but it waa op­
posed to tile tb(,‘ lings o f the Europeans.
The Honorable Member Imil, on his
own responsibility, inaertccl the ob­
noxious Ciiiuses in tiie present iiili,
on the ground tluit several outrages
had t’een comuiitt d, and that bad
Jiuropeans iiad spread all over the
country. This must have beeir a ve y
rapid spread, tor only in Auirust I 851) 
the Honor:ible Member declared that
all Euro])eai s could be entrusted witli
arms. 'I’lie tact was that tho Honor­
able M(‘niber could not carry tho
alleviating clause, which would free the
natives tVoui the oppressions o f the
corrupt Courts, by permitting them to
keep fire-arms in tlieir houses, without
subjecting Europeans also to tlie siuno
niacliinery— the system of licensing,
which, be was glad to say, was not to
become the 1 w o f  the land. He would
again ask, what right the Council had
to dei)rive Ens’ liabmen of their con-
Btitutional p ivileges f I f  he were to
be told in reply that it was neces­
sary to intlude Europeans in tho Act
because their exeniptiun would give
offence to the Natives, he (Sir Vlor- 
daunt W ells) would call ihat class
legislation, he would call it unecjual
legislation, and unfair 1 gislation.
W hat right have you to deprive loyal
subjects o f such a right ? His Eight
Honorable friend had leftrred to the
Irish Coercion Bill. But that A ct
was not a pernninent measure, and
no Arms Act had ever been nnide
I)ermanent, as this Bill was prop sed
to bo made, but was generally renewed
from year to year. Where did the
Honorable IMcmber for the North-
Western Provinces gain the experience
and knowledge o f leg slation to em­
bolden him to do what the Jiritish
Parliament shrank from doinj,' ? Uo
(Sir Mordannt Wells) had before him
the last Bill passed after the last
outbreak, and ho observed in it
an excellent provision, yvhirh he
thought ought to be applied to this
country, that all districts were f  reed
to pay for damage done in them by
rebels. To extend tho pri/iciple o f that
provision to this country— to propose
the < nactment o f suc'i a provision, and
thei’eby to uialie it undeistood throuyh-

Sir Mordaunt H'clis

out India that the inhabitants of * 
district would be required to pay
expenses o f  a mutiny or revolt in t''® 
district— would be an act worthy of
Executive Government. But to
away the rights o f loyal Buhjc‘;«'
and to place them on an cqu«»v
with rebels, was a course whid' ^
was unworthy o f the Bxecuiive
vernment to pursue, and unworthy
this Council to sanction. European
in the Mofuss l did not stand tlifl
same position as we did here, j.
ought to take care o f their
which we would not be i-gg
subjected them to the native
Officers o f tho Mofussil. In
these observations he wished i*' 
be distinctly understood
not his intention to cast the
blame on the Magistrates t! eins® 
Tlie Members o f the Civil Sei vic«
men o f high moral worth and ftbiU r
but many of themselves had told * 
that, with the materials they
W(irk with, they were conijjletely I 
ralyzed. ^

Sitt B A E TLE  F llE R E  rose to
a few wordi- in explanation. ^

W ithout entering into all the rna y 
topics to which his Honorable
learned friei d had adverted, he 
refer to tho picture he had
jrovinces in which ten thousand
lung up, each in his cottag«>

musket or rillo, and were suppos® j
be not amenable to the Jl.fer
the Magistrate, l ie  would only , jjj 
H is Honorable and learned
Section X X X I  o f the Bill b(W 
thi m, wh ch bo believed
ample for every practical
but if  it were not thought so,
open to his Hon rablo and
friend to move a Clause extendmfc^.
Magistrate’ s power to search lor
but he (Sir Bartlo Frere)
serve to himself tho ])ower
asjainst it, if it wont beyi'D^ "  “ by 
coi sidered absolutely necest*<“ y
local officers, for he saw •* 
objections to the granting such
uulesa imperatively called ‘̂^*'•,1,  av̂

Tlirt nf Ins TIoilOrUU _w .  I I . r .

learned friend, tluit wo were i , a
iui? a liwht A ct lor Natives 
Ijeavy ouo for Europcaus,

¥
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Sufficiently answered i f  the Claus s o f
Bill before them were compared

^ ‘t'lthnseo' the i^etof 1857. It  would
be a e^ present Bill,

êre it was not identical witii tlie
ct of is  67 was, as it now stood, m

*‘®spect a mitigation o f that Act,
thai like that A ct it applied

to Natives and Europ uus.
I ] W a s  ni' single provision n o «  in
, ® l̂ ill which applied more severely

enlim, class than the A ct o f 1857, of
1 gentleman hail

nia  ̂approval ; but there wt-re
Pt>'uta iu which the Act, as re-*

inif'** classes, was essentially

^ Honorable and learned friend
jjjjl “■‘*0 mistaken in stating that this
*>on b ‘'oni?ht in without the sane-
(L  ̂ the lixecilti ve (Tovwrntnonf on/lEsecutive Government, and

® Was also mistaken in uttribut*
®̂Ppr ’ provisions o f which he dis-'♦uni' I - ' ui. vviiiv;ii no aiO“
tlia V ^  onorable Member for
lion °‘^*^'W‘''stern Provinces. If th“
4'efi and 1 arned Member re-
1)0 ‘ the proceedings o f the Council,

fl»d that the IJill was origi- 
behalf o f t,ho 

ton Government by Mr. Uaring-
ofy  "  was then acting as a Memlier
it vp., ^"vermnent, and that in August

.''* f̂Grred to a Seleci Cotnmittee,
Harington, Mr.

L*s(Jeyt, and !Sir Charles
In tiie absence o f the otiier

tile g o f tile kSelecfc Connnittee
and iVl ''«|>ort(!d by Mr. Harington
biie, ''.-Sconce so that i had neitiier
*'*'>i;ti brought in witl'oiit the

treine (iovernment,
opinj 'ts provisions the individual
the fif ''is friend, tlie Member for

TliJI' * '■ Western Provinces.
II norabh and learned gi n-

* l*''tivis| >‘«ki'd why were the penal
4ii|j j ‘ if the Act o f l8o7 given up?

M."i’diiinit Wells) had
*' (luestion by saying,

'>U9 And he had repeated
^ovev” '̂  ̂ once, alleging as the
t'ruvi •'“ “ ‘''nt’s reasoti for mitigating th ■ 
G-.Vi,;, tl'o o f 18'>7, ' ' “ ‘ t the
Hn„: had “  no conlldeui e in its
taust ”

omphatieally to deny the

justice o f the inference drawn by his
Honorable and learned friend. The
Government of India trusts its servants
and has confidence in its Magistrates
to the same extent and for ihe same
good reasons that it always had. No
doubt abuses did oceur under that law
of 1857. They must occur in any coun­
try where such a law n)ight unfortu­
nately require to be enforced. Th y
would occur even if you had the agency
o f the London Police. Government did
not wish to continue the severe
provis ons o f the A ct longer than was
unavoidable, but in relinquishing
those provisions Government was in
no degree actuiited by a distrust o f
its Magistriicy.

The Honorable and learned gentle­
man had more than once adverted to
the Mill o f Rigiits, but lie (Sir Bartle
Prere) would venture to remind hia 
learned friend, though he quoted from
memory, that the Bill o f  Rights con- 
hned the right of having arms, to arms
requirrd for the subject’s defei ce, and
such as were “ permitted by Law,”
and in this respect lie could find
nothing repugnant to the Bill o f
Rights in the present Act. That
great <'haner uf our liberties also cou- 
iined the righi to subjects who were

Protestants.”  A limitation which
he felt sure his llononible friend
would not wish to set* imported into
tlie present Bill. He would not fol­
low his Honorable and learned friend
int'i his sweeping condemnation
o f the administration o f justice in this
country. Ho (Sir Bartle Krere) cou d
not agree that “  the t'ourts w. re
corrupt frnm the one end o f India to
the other.”  He could name some
Courts wh' re he was sure his Honor­
able friend would a^ree with him
justice ivas administered in a manner
to conunand universal respect. He
i<eed not enter inio details, but he
could not let such a s«e(‘ping con­
demnation pass without recording his
dissent from it.

Mu. H A R IN G T O N  said, ho had
listened with some surprise and great
regret to the speech whi»;h they had
just heard Irom the Honorable and
le a r n e d  J u d g e  on his right (dir Mor- 
dauut W ells), and he could not but



711 Arm s and tEGiaL-VTivE COUNCIL. Ammunition BUI. 712

think that when the Honorable and
learned Judge came to reilect upon
that speech, he would feel that it was
not calculated to promote that har­
mony and good feelinf? amongst all
classes o f Her Majesty’ s subjects in
India, which were so essential to the
welfare and prosperity o f the country,
and o f all residing in it, and whicli
was one of the objects contemplated
by Her Majesty in the Gracious Pro­
clamation which she had been pleased
to issue on assuming the Government of
the country ; but thaS on the contrary,
such addresses could only keep up
tliat feeling o f antai;ouism between
Europeans and Natives, which had
alreaiiy been atteniied with such mis­
chievous consequences, and which the
Government were very properly doing
all in their power to allay. It was
impossible for the Government o f the
country to be carried on if these
party or class feelings were kept up.
He (M r. Harington) could not but
think such speeches as the one they
had just heard must have the effect
o f  embarrass!np; the Government, and
o f adding greatly to its difficulties
without doing any good, and it must
be obvious to all that, «t the present
time, when they were on the point of
introducitig the important financial
measures proposed by the l ig h t
Honorable gentl-man opposite (M r.
Wilson), the success of which would
depend so greatly upon the temper in
which tiioy were received by the peo­
ple, it was highly inexpedient to cause
irritation, and, above all, to set one
class against another. TIih Honor­
able Member o’f  ( ’ ouncil on h'S left
(Sir Hartle Frere) had answered much
that had fallen from the Honorable
a> d learned .fud;je, and ho (Mr. llar- 
ington) would not occupy the time
o f  the Council by going over the
same ground. There were some
points, however, in the HoiiorHble and
learned Judge’s speech, whiuli had
not been touched upon by the H onor­
able Member o f Council, but which
ho (M r. Harington) thought called
(or notice. The Honorable and learn­
ed Judge had mentioned more than
once that it had nowhere been stated
that this was a Police, as well as a 

Mr. Uariiujtm

Political Bill— and the same reniiiA
if he recollected riglitly, had fal'®“
from the Hunorable and learned Vic®'
President. He (Mr. Harington)
surprised at the observation, because*'*
the speech with which he (M r. H**’" 
ington) introduced thw Bill, repeati'‘f> 
what he had said on a former occasi'J''* 
he distinctly stated that, although A®® 
X X V l l I  o f 1857, like some of th® 
Special Acts passed about the
period, and w licb there could be 0^
dou'it grew out o f the c irc u m sta n ce ®
o f  t!ie times, was also a temporary
A ct only, the Government for so'"® 
time previously had had under its
sideration the expediency o f introo" '
ing a law for the purpose o f disar"* 
ing ttie population o f the country, *
calculated materially to lepress
attended with violence, and gencri* I
t«  contribute to the maintenance
the public peace. H e pointed ® 
that in the Punjab a general
mament of the population had oe^
carried into effect with th» I**- ,'^j
suits, ai.d that to this measure » 
been attributed, in no small degi"'̂ ®'
remarkable tranqui lity which pro^^;
ed throughout the Territory
very time that the greater pin'*'  ̂
JM’orth-Western Provinces was
state o f  anarchy, and lie o b s e r v e d  t ' ’

iglit ai
per that must o f  the Special

state or anarcny, anu iie •-
alth ugh it was quite r i g h t  a n d
per that must o f the Special i
passed in 1857 should not be
to remain in force a day longer 
was necessary in reference to , „,|i

1 - 1  V _ .1 t'

to remain in force a day longer 
 ̂ to the

cumatancos which had callî l̂ 
into existence. Act X X V l l I  ®
was o f a different character; 
were obvious and cosent roi.asons
ita continuing on the Statute
and for its becoming one o ft 'l"^ ‘ j{a 
manent laws o f the country- 
trusted he had said enough to ji»0 
the Honorable and
that fhe present Hill had not
a political object, but that i*' 
looked to police purposes. -As tb®lyu ------  .
were informed was the the case
Punjab and in other
had been disarmed, he loti***
ti n) felt confident that the H’**. tes 
prove most useful to the Mug'*’ îjeif 
in maintaining the peace “
districts, and that it would
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crimes o f violence, such as
""-iraer, iiHVays, Tlie Honor-
'' Jieaiul leiiriied Judge, at tlie time

’̂lieu lie inado tlio reuuirk just rel'or-
''®‘‘ to. iuformod them that lie had carc-t'ull' “ "y ro;ul ii,! the debates which t lok
P l a s t  year on tlie present Bill, but

Very clear that he had over!oi>|jed 
which he (M r. Itariuj'-

^ ,7  ''“ d quoted from the apeecli with
, ‘"ih the Bill had been introduced, or
” 'Vould not have said that the Bill

‘I I’ ulitical Jiill only, and that no
it ,“ ' ' ‘^racter had ever been "iven tg
,■ ^he Honorable and learned Judijo

Rss '" (:^Ir. llarington) had
.̂ ŝ'giied as a reason for not coutiauiug
Siiil of' *'1*® most important
j^' ‘^'I'iu'ent provisions o f tlie present

' •'hat the Maff stracy c 'u ld  Jiot
tliô '"*' CfiTyiii^ out of
, I’t'ovisioRs. l i e  begged mos*. 
1,1 *l*'*''̂ iy to deny ilii't lie had ever

]i I'.p'^tnicy he understood, not the
police, but tha Magistrate,

iiiid !’■!? si rate, Deputy Magistrate,
•‘̂ *^istaut ftfagistrato o f a dis- 

i'uh ' f̂ iioso ollicers ho had the
Sftur*” '^"iiliJoiioo. Wliat ho really
(I, . thiit he had reason to b lieve
Aet X X I V  o f th j present

’"'l;ich was one o f the Sections
omitted, had led to a 

of ■
l")lii>(.

op])r. ssion, and hadO V e d ■ O d i u . . ,  u u u  I I . l u

)l;,. *'*‘® hands of tlus native
ut' *'■ I’owerfid and fruitful means
*"'iiien and corruption, if not of

and that ho was
^  opinion that the Section

Coui|j"!*"S -'ct, unless its enforcement
cjttcj). ‘■'’ ‘ ti’usted to a greater

llio which, looking to
Agoup •’ "̂d pressing demand for
UeTit V description at the pre-
Biin.)i in other Di partments, w s

.’ "'I’essiblo, It was ttio native
tfacy ° 'listrusted, not the Magis- 
poliyg distinguished from the

*^°^0'’ablo I 'ariied Judge
pu to make a most swe(!()ing

whole of thî  Civil
*^W(1 I cou\itry, which ho de-

w  uuiversaily corrupt. He

had cer'ainly excepted the Magistrates
and Collectors.

Siu M O liU A U N T  AVELLS iater- 
rtipted tha speaker, and said his re­
marks applied to the .Indges also.

Mu. ilA I ilN Q T O N  resumed. I lo
felt sure that the tionoriible and
leiirned Judge could not have intended
the accusation to extend to t'le Kurij-
])ean Judges, but there were the Native
Judges. Would the Honorable and
learned Jud ;e name the Native JudijeH
whom he believed to bo corrupt, (yir
Mordautit Wells again interrupted tlio
speaker and said, it wat most unfiir
to try a'ld fix upon him that he had
charged the Native Judges wii h bribery.
'I’hcre were N;itive Judges wito were
in every respect worthy o f esteem and
coiifid no ). Mr. llarington said ho
w s very glad to hear that the JJ.onor- 
able and learned Judge did not iut('iid
to accuse ihe Native Judges o f being
corrupt He had a very largcf experience
in the Judicial Department in this
co(uitry,and,altlioughamong3' the whole;
body of Native Judgi'S he was not pie-
])ared to say there was not one wlio
ought not to be there, he had no h si- 
tation in bearing testimony to their
general trustworthiiu ss and fitness
for th 'ir oflices. He knew that they
discharged their duties most creditably,
and he believed that they possessed a 
largo share o f |) iblic conlidence. But
if the charge o f bribery and corrup­
tion brought agaiust th i Civil Courts
by the Honorable «nd learned Judge
did not apply to tiie Judges o f those
Courts, to whom did it ap])ly 'i' If
till! Honorabl' and learned Judge had
only the ministerial oliicers o f the
Courts 111 view when he made tlie ac­
cusation, he (M r. llaringfon) was
([uita willing to allow that many o f
tiiem did take money for doing acts
for which they ought not to be paid,
but Avhich they performed more ex­
peditiously if they received a small
fee or it might, be c tiled a bribe,
which the suitors found it for th ir
interest to pay. But was this practice
confined to tlie Courts in this country.
Did nothing o f the same kind go on nt 
home. Was not money often given at
the Custom Houses in England to i>x- 
pcdito the passing o f  baggage, which

z 2
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tlic officers had no business to receive,
but wliicli people found it convenieut to
pay. The Honorable and learnedJuHp;e
talked o f the system being bad. He
(M r. Hnrington) would like to know
wliat was meant by the system. Then
the Honorable and learned Jud"e said
that perjury and forgery abounded in
the (Joui-ts in tliis country. He (Mr,
Harington) admitted that such was the
case, and he regretted the prevalence
o f these crimes as much as the Honor­
able and learned Judge, but they were
the fault, not o f the Courts, but o f the
j)eoplo. It could not be denied that
the people o f India were an untruth­
ful race, but tliough he could uot
speak from his own experience, he
(M r. flarinyton) believed that there
was a good deal o f perjury and forgery
at home also. Something had been
said about the Bill o f  Rights and of
tlio right of Europeans to carry arms
ui\dor tliat Bill, o f which the present
Bill would deprive them. But if  he
rightly understood tlte Bill o f
Uiglits, it gave no power to carry
arms except for defence, and un­
der the Bill o f liiglits no man could
go out shooting. He had not the
Bill before him, but he believed the
words were, “  Protestants have a riglit
to carry arms to defend themselves,
and as by law allowed.”  He believed
the words in the Bill o f  Bights were
to that effect. (Sir Mordauut AVells
intimated his assent.) But i f  tlie
J)lll before the Committee violated the
riglita o f Europeans in respect to the
carrying o f urms, how came tlie Legis-
Irtture, he would ask, to pass Section
X L V II  Act X I I I  of I85G, which con­
tained a similar provision to that now
objected to, and expressly gave power
to every police olhcer in the Presi­
dency Towns to take away the arms of
any person, whether European or Na­
tive, who had not leave from the Com­
missioner o f Police to carry arms, and
did Section X X I V  o f the Hill before
the Council, as now worded, propose
to do more than this, except that it
required tlio license o f a Magistrate
i list cud o f tlio leave o f the Commia-
Bioiier. But the principle was the
same. Did anybody ever suppose that
the Ulll o f  iiighta or the rights o f

M r, Jlariii^toii

Englishmen were infringed by
Section of the Act just quoted, anil 
yet directly the Council were ashed ^
extend the same provision to the MO'
fuasil as part o f a general law inteflde 
for the whole country, they were
that they vvould be violating the Bill® 
Rights The Honorable and learne'eatJudge seemed to labor under a 
misapprehension as to the eircii'n* 
stances under which the Soc I' .̂ a
now under consideration came before 

lilthe Committee of tlie wliole
T h e  Honorable and learned
Treated those Sections as if tliey
ed part o f  a Bill introduced hv 
(M r. Harington), whereas ihe ^
able and learned Judiie ought to kno 
tliat they were merely the recominoi'
tions <if the Select Committee to
the Bill brought in by him (M.r.If»*'"’ "j
ton) was referred for consideration^'
report. H e need not tell the j
niittee that a Select Cnmmitt'e '  ̂
no power to alter a sin-le word
B il l .  When the Council r e s o lv e d
into a Committee o f the whole
cil upon a Bill, after it had
ported up >n by the Select Oomm'^ J 
they took the Bill as read a 
time and considered it with tl'f*
ments proposed by the t^elect j
mittee. I f  the Committee
o f  those amendments they n- 
tliom or any o f them ; if they
proved o f them they rejected j 
If, therefore, the Ilouorablo
learned Judge considered tlic ! 
posed omission o f the earlier
o f the Bill improper, it was qu't® 
petent to him lo  move tt*'*'*' |̂io 
should contiiuie to stand part “
] } i l l .  Instead, however, o f

’  i„tro

duction o f the Sections proP

that course, the Ilonorablo and 
ed Judge had assented to tl^’ j,y 
duction o f the Sections proi*
the Select Committee in 
Secti'ins which they recomn'®
should bo struck out until they

----------  ■ ’ .en I f  ,,
said he P

110

denly turnocl roaad and saui 
fcrred tho original Bill,

to Section X X IV , and then
lî

original Bill,
considered that Bill m 're  ̂ ob'
as regarded the Natives, and
noxious as regarded Enropean®’̂  
looking apparently tlie fuel'  ̂ ^
B.lls applied eijually to Europe
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“tivea, and that there was nothing in
J® present Bill, in so far us Europeans

1̂̂ 0 likely to be ailbcted by it, which
 ̂ "ot to be found in A ct X X V I I I

0' '857.
(5lr. llarington) "was sorry to

nb* thera was an impreasiim
that the present Bill, or ra'her

® **’lj'eratiou8 proposed by tho Select
 ̂ “I'mttee, had been conceived in

„ of hostility to tho European

'vell” '^ °̂ and learned Judge was 
'.'’•'''iulated to .strengthen that belief,

wns further from the truth.
[fl contrary indeed was tho fa' t.
Act • by passing a Disarming
Eur!'* which applied alike to

natives, affirmed the
tiip i'l of

‘distinction should bo made. It had
P f i I 'e e e s s a r y  to carry out llio same

*" the Bill before tho Council,
Con great anxiety o f the Select

was so to frame the law
aiii " ' ‘ ‘ bout sacrificing tho object
as in its enactment, it should be
cliar vexatious as possible in its
I J u j , p a r t i c u l a r l y  as regarded

The Committee were (^uite 
tliQ to malce some sacrifices, even
jiill I rendering the
nativ . ®̂ îcaci( us as regarded the
tliQ by so doing they could make
PfUh figreeable to the Euro-

P̂ î'tion o f tlio comniuuity. This
Pfo, spirit in which the Section
Of)i, fur adoption by tho Select

was framed, and ho (M r.
thought remarks

ho,) ^  when he presented tlie
iricjj ’’ *he felect Comuiiltee, clearly
tlmi.Q ’̂ '̂  this feeling on the part of
aiiy ^^"""ittee. It was unusual to make
itif> 11 '"■i'’l<s on the occasion o f present- 
aii(|) ‘''^^'’ Port o f a Select Committee,
Coup “ .“ '•d departed from tho ordinary
alte,' tbe present instance, as tho
“ ‘ itto l>y tl‘0 Select Oom-
and numerous and important,
Jiiê j. ? "[ought thnt it would lie convo- 
cnte ĵ ^I'^'i'Tablo Members if, before
■liiH I'pon a consideration o f  the
t̂sle'ct to be amended by tho

ol'tiig °'*>'“ ittec, they wi-re informed
upon whicli tho proposed

>oua wcro recommeudcd. Tho

Honorable and learned Judge looked
upon the Section which they had settled,
namely, Section X X IV , as particularly
hostile to the European community,
but was there any valid reason
for his so regarding it ? The Select
Committee, no doubt, p oposed a penalty
which they t' ought would render tho
Section more eSectual as regarded the
Natives. It never occurred to him
(M r, Haringtou) that any respect­
able European could incur this
peoalty, because the good sense o f
Europeans, and the general wish o f re-
■spectable persons o f that cla.ss to
support the Q-overnment in carrying
out tho law, «ould induce them to take
out a license or obtain a dispensation,
having secured which they might curry
arms wherever they pleased, without
fear of let or hindrance from any one ; 
but directly he was informed that tho
European Community regarded tho
penalty as an objectionable feature in
the Bill, ho agreed to its omission,
though he felt that he was rendering
the Hill less eii'ectual in consequence as
regarded the Natives. The fee o fon o
Kupee to be paid on taking out a 
license was too trifli' g  a matter to bo
noticed. The penalty, tlien, having
been struck out o f  tlie Section, it
corresponded substantially with tho
corresponding Sect'on o f A ct X X V I I I
o f 1857, except that tlie word “  license”
was subst tuted for the word “  c> rtili- 
cate”  ; but in truth there was no
difference between the two things.
The Section, hnw ver, as it was now
worded, diliered veiy materially from
the Section prop sed by tho Se­
lect Committee, in that, while tho
Select Committee would not have sub­
jected Europeans to wliat they might
consider tho indignity o f being dis­
armed by a native police officer, the
Sectiun which had been introduced on
the recommendation of the llonorablo
and learned Judge, gavo the power o f
disnrming Europeans equally with
Natives to every native police odicer in
addition to tho functionarit s proposed
by the Select Committee, l i e  (iMr.
llarington) doubted whetliT the
European Community would liko Iho
change, and whether they would not:
have prcl'erred the original Scctiou
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even with the penalty. The Select
Committee were not resp nsible for thin
Hit' ration. In conclusion, he would
only Bay that he could not ngree to the
invidious exemption proposed in favor
of Europeans by the Honorable and
learned Vice President, and he should
therefore vote against the amendment.

T h e  C H A liiM A N  said, ho had a 
very few observations to make a'ter
the discussion which had taken place
upoii his amendment. I f the Bill
was intended as a State measure, it
ought to contain a Clause enabling the
Government to prevent persons from
keeping arms. I f  the Govermnent
(lid not tliink that necessary, then, as 
remarked by the Honorable Member
for Bengal, this was an Arming andnot
a Disarming Act. Whereas tbo object
o f the Act o f 1857 was to disarm, this
A ct vi ould allow those who had been
disannoil to resiain possession o f tlieir
arnifl. T he Bill, as it now stooH, onlv
prevented persons fro:n going abroad
armed. I f  the Bill were intended to
be useful as a State measure, there
should be provisions to regulate the
possoesi' n as well as the carrying o f
arms. As a Police Act it was unne­
cessary. H o would recommend the
passing of an Act, not extending to the
whole o f  Indio, but giving po«er to
the Execntivo Government to enforce
its ])rov si ns in disaflected districts.
As the Bill sto,.d at present, unless a 
poison hiid made a c llecticjn of arms,
the Act.would not apply to him, and
each man nn'glit have his munkot in
liis cottage. W e did not know
whether tlie Government considered
tiint the Act of 1857 was not euflici- 
ently stringent. The Honorable Mem­
ber f 'r  the Nortli-Wc'stern ProvinC's,
when t!ie question was put to  liim last
Saturday, shook his head indeed; 
but was lie (the Chairman) to infer
from this, that Governmont approved
o f the provisions of the present Bill.
I f  a projer disarming Bill were
t>roup;ht I'crward, lie would be happy
to support it. But if the Goveriimeiit
wished for an Arming Bill, he entirely
objected to i t ; nor did ho see, in such a 
case, the necessity o f suspending the
Standing Orders, for the longer the delay
tho bettor would it be for the country.

M r. llaritifflon

He thought that the object o f Gov^f” '
meut in adjouruing the debate,
the amendment of the 24th Section
carriod, was lo  consider tiow the
might bo turned again into a Di.sai'ni'''"
Bill. The Honorable Member oi» 
right (Sir Bartlo Frere) had
of the difference o f making exemp*'”"
by proclamations and by. Acts.
his part, if a dis'ini tion were consi^®''
ed invidious, he could not nnderst**”
why such distinction should be n'**' 
by a pr clama' ion any more tha''
Act. I f  an exemption o f EuropC''” ’ .
would offend the Natives, those °
Pegu should have been offended
tho Act was extended there, nnd
peans as a class were exempted.  ̂
tho Act was extended to Shaliabad,
Natives ought to have been
offended. W o were hound to
duty, cnreloss of tlie offence it
unavoidably cause. W o  wwo
pass 1 iws abridging men’s V 2
less a case was made out for dep’' ' ' ’ k 
them of their rights, which hii'l
been attempted here. Or wore

hisit to the Governor-General p< lieiii rexecu' ive capacity to restore
Ought not we, sitting h c e  as 
tillors " f  the Govornor-G<'nei’nli 
cide whether ii was judicii'us or no 
exeoipt Europeans. It' good
nere sliown for thoir exclusioi'i "  I'j 
should not wo do so a' onee— heslx)
therefore press his amendment.

Tho terms of the niendnien^ ss
senuently amended, were as i'oHo"'® •

“ Notliiiig in tlie provipiouH of tlio'ft®*'* „r 
Sectiinia shall extend to any
Colonial Ui'itinh siibjuot, or to auy 
or Eurasian.”

M n W lL S O If said, tha  ̂ t h c j j
cussion which had taken phn'O Jj,
ed rathor to the Bill as it
nally introduced than the BiU jjig
ainoi’ded. W o  had jjreserv^-
clause ill the A ct o f 1857, on 
this discussion had tidcen
Houorablo and learned friend y|il
daunt Wells) had said that he  ̂
vote for tho Bill so fur as it
tho A ct o f 1857. That
no exemption in favor of coU'
So far, theiefore, aa that .ict
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J^rned, his Honorable and learned
ineti
H could not vote in favor o f the

ouorablo and learned Chairman’s
'‘’I'eiidinent.

appeared to him (M r. W ilaon)
the Honorable and learned Chair-

'iiu s amendment was now no longer
^®cessary. There was no necessity for

"Uropean under the Bill as amended
^  taIcQ om license. Consequently, ho
ould not be deprived of bis arms unless

possession o f them was considered
y tho authoiiiies to be dangerous to

public peace. As he understood
the Honorable and learned Chair-

 ̂ considered the present Bill not
‘'eiently stringent to meet the objects
Which it was intended, and he had

to the omission o f tho Section
uch empowered tlie Government to

domiciliary visits in search of
But was the Houorablo and

^̂ ‘‘•'ned Cliairman aware o f the gross
^1180 o f power that had been made
lip j  "ative police under tho Section
i(Jo to retain ? H e had no
tW  amount o f violence
j . ' had been caused by the on-
^ f̂eeinent o f that Clause, nor of tlie

practised by the native
lee,. Xho Executive Government

hjil® Pfppared to acctpt tho responsi- 
tijg tbe present measure, an'l from

'̂ad ] experience which he had
’ *‘e bad heard enough of the abuse

committed under the ( lanse,
*"08t rendered tlio Bill
I'os i''*'l'“ Pular. It must not be sup-
(j] the Honorable and learned

1‘ iul douo, that tho European
Government had no know- 

to ^'‘080 proceedings, lor it was
themselves that he was

°®ce ° information. These
P(,m,^®>'^bo were responsible for the
\\T(jg? good order in tho North-
they l*i'oviuces, had told him that

not entrust tlie power of
diimt ’̂or arms to tiieir native subor-
sioug*̂ ’’ ’ “ ".‘•'Ceouut of tho fearful oppres-
I'ure by tliem. It was there-

necessary tlnit, thougli
of such aSection would

“till if ‘̂ *̂sen tho powers o f tho Act,
that ^''‘>'i’-;bt advisable to make
Voiî Q “ '■‘ lice, and not to give the native

power o f exacting money

from tlie peoide and having roconrso
to otlier modes o f extortion. Those
domiciliary visits were fraught with
the greatest miscliief. In some cases tho
dwellings o f loyal people h .d been in­
vaded and ransacked. Therefore liow
far pri ferable was it to remove this
power, tiiongh it be at a small sacrifice ;
he would contend for the withdrawal o f
that power unchecked. Now that order
had been comparatively lestored, he
should not reconirneiid any such power
to be given to the Police, except on
the condition that it should bo exercised
ill the presence o f European officers and
then lie would not object to it. Then,
as to the two Clauses they were pro- 
p sed to exempt Europeans from, he did
not see that tliere was anything objec­
tionable in them. The B 11 authorized a 
duly qualified Al^igiatrate to grant licen­
ses, besides which there was no prohi­
bition to carry arms. Tho Magistrates
could safely be civ rusted with such
powers, though not tiie native police.
They were acc 'untable for the use the
police made of the p -w r. Eor his own
part lie did not think any absolute neces­
sity existed to compel people to take out
licenses, l ie  thought however thatthero
was some force in the arguments put
forwiird ihat, now that the license was
taken away, this liad become rather an
Arming than a Disarming Act. H e did
not agree with tho Honorable and
learneil Chiiirman 'n thinking that tho
Bill did nol; empower the authoritjes
to disarm any p> rson tliey thought was
carryi' g fire-arms likely to be dtmger- 
ons to the public peace. This was
provided for by Section X X X  i.
Although ho did not think it neces­
sary to“eonfer tho Native Magistrates
with the power o f disarming Euro­
peans, he did not think ihat tho Euro­
pean Magistrates would abuse sucii a
powei’. lie  proposed therefore the in­
troduction of a Clause, empowering tho
local Governments to order a search for
arms in si)eeial (ases, such as a largo
importaiion o f weapons into certain
distiicts, and tho like.

M i l .  SCONCE said that, as tho re­
marks by which, in a late debate, lie had
called tho attention o f the Council to
tlie effect o f tho amendment o f Section
X X IV  of the Bill had been referred
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to in llie course o f tlic prpsent discus­
sion, it seemed proper tiiat he should
say he still adhered to the constvuc- 
tiou wliich he had before put upon tlie
amended Section. The result would b  ̂
clearly to permit the people in general
to carry arms,only any person not having
a license might be summarily disarmed,
if  it was dangerous to the public
peace that he fhould go armed. Now
he was not prepared to say that such
a provision was a fitting sulis itute for
the law about to expire this day.
Up to tills moment, under the operation
o f Act X X V I I I  o f 1857, all the people
in the North-Western Provinces might
bo and were being disarmed, and
certainly it seemed to be incongruous
to go immediately upon a contraiy
principle, and to permit all the people
to curry anrs. But this was not
what his Uonorable friend opposite
(M r. Harington) and himself had
recommended. They had proposed in
the Bill which was before the Council to
permit no person to carry arras without
a license. He was not surfl that even
tliat was sullicient. He tlmught that,
in tiie Districts in wliich the disarm­
ing had been ru'ried out, it miglit
be desirable to license tiie possession
o f *(irins. But he was aver-e to
continuing a law for genernlly dis- 
a'-rning the country. The Esfcutive
Government, we had heard from tUa 
Honorable gentleman (Sir Bar le
rrere), cons dered the power of order­
ing domic lia y v s ts to be unnecoj- 
siiry, and l>e C'uld not agree to
its continuance. H o himself, as the
Council ktU'W, on the iirst discussion
ot' this Bill proposed to omit the last
jiart o f Section X X IV , wliich permitted
a Magistrate summarily to disarm a 
person carrying arm«. l ie  proposed to
enforce the law by penalties. W ith
regard to the amendment of the H o­
norable and learned Chairman, sup­
posing the amtnded Section X X I V  to
stand, if the Council adopted the aiuend- 
ment of the Honorable and It^arned 
Chairnian, the effei't o f  it would be
tiiat, although a European might be
considered dangerous to the public
peace, he would still be allowed to go
armed. I f  he heard rightly, the H o­
norable and learned Chuirmau hioiself

M r, Sconce

admitted that, by the ordinary law,
person, even a European, car yi'>̂ ' 
arms, might bedisa ’ iued, if  necessiu'/
for the public safety; virtually tlie*’®'
fore Section X X IV , as it now stom > 
Went no further th in tlie ordi lary
For these reasons he sh )uld opp 'SO 
amendment.

S ir  M o k  d a u n t  W E LLS though
that the introduction o f such a 
sion as that proposed by his B'g''
Honorble friend would make fhis
precisely the same as that o f 1857, *
the exception o f the provision to
this A ct perpet'ial. He would not iiW ‘
for a shadow, and as he believed thft
the Act was now practically iniioc«uon_
as regardsEuropean', ho would not
the Act perpetual ; it should bo P',® 
cisely similar to the former Act, j
respect to the w'orking of whicli he
hoard no complaints. H e confiluo®
by offering his acknowledgments to
Right Honorable gentleman tor h''' 
ing, Hite a skilful pilot, enabled the 
to steer clear out o f the dilKcuUy-

Mu H A R IN G T O N  said, the
norable and learned Judg« had j
referred to the amendments P'’*’ !’ 
by the Select Committee as tl'® 
brought in by t he Ilono able
ber for the N^orth-Western
alluding tohim ('Mr.IIaringtoit)'.
he must say tliat it was not to
Honorable and learned Judge tlin
continue to cliarnct'rise those
ments. The Hill, whicli he y  jo
Ilaringtiin) brought in,
trake perpetual A ct X X V lH  ot 
w thout any modifications, IniJ
Honorable and learned MiJng'
again and again intimated his
ness to accept that Act as
though it was o f  general ttppj“ ‘̂ĵ ,iv-nr 
and contained no exemption
o f Europeans. No doubt, as »
ber o f the Select Coiuuiittee,
originally consisted not oidy ”
self and the Honorable riv»
Bengal, but also o f the
Member for Bombay, and tli<J * ,̂ jor 
able and learned Judge’s P’’® waon)'
in this Council (Sir Charles /lU
ho (M r. Harington) had
active part in picpaiitig the
ments suggested by the ,,,11/
mitteo iu tho original Bill- -*̂ 1
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tlio Honorable 1\Tcmbor for Ben-
Ral, lio was responsible for proposing
‘ I'oae amendments, and he willingly
'̂•mittcd his responsibility, but still
*nu9t be remembered that, after all,

were only proposed alterations,
that it rested witli the Committee

'>> tlio whole Council to adopt them or
ap-noi-dinK fis they thouglit proper.

® bad already explained more than
the grounds on which the Select

p*n'nittee had proposed so extensive- 
alter tlw original Hill. VVhen 

liill was introduced bv him, he was
®'itiatied with A ct No. X X V  III

stood, but after
M ia t ’ -
IL >'e had—  heard from the liight

Gentleman opposite on his
Qti'*™ Î’oin the Upper Provinces, and
Act^'i manner in which the
felt carried into eifect, he
'■“ iild i"*'’ European Agency

‘ “0 more extensively omploy- 
enforcement than had

Wtt would be
cive up the part o f  the Act

fof ''■llowpd o f a general search
ol)i(, ''■'“ 1 to endeavo'' to effect the
hiiijĵ i  ̂ in the Act by pro-
''itli ^ general carrying of arms
Thg°|'j*' license f'om  a Magistrate,
iust and learned Judge had
®'st what he had said in his
of to-day as to the character
Hot „ J''OS'ont Bill, namely, that it was
tip̂ j 1̂ ' j'l'co IMll, b>it entirely a Poli-
MjIr n , To show that the Ilonor- 
iii ijj . ^•'■rned Judge was not right
lie description o f the Bill,

^ "̂■'■'"Kton) would again re-
Wlieri • *® t)ouui'il o f what lie said,

niduth o f August last, ho
tlrst Hill to render Act

Niiij,. , of 1857 perpetual. Ho then
events o f 1857 had, no

tlio ‘'listened the introduction o f
acC('I('.rM,tr>rl its naMsiin'Oacccderated its passage

Council ; but ho went on‘osay"V"'Pitlntj tbe disarming of the po- 
hurice “  ■'■icw to the mainte-
Prevgii^?' the public peace and to the

In fi,, l̂a,-
o f crimes o f the more

tl\is"r^^’ I’ ai'ticularly aifrays, which.■ i , n j  .  n u u i i u i y  l u i i u y s ,

Person, from the number of
‘̂ 011111  ̂ engiiged in them, and

“̂ -“''coue.ss o f the combatantH, so
®'̂ isuinQ(j the character of pitvhcd

battles, had for many years previ­
ously been under the con'ideration o f
the Government, and had been strongly
advocated by many old and experienced
officers. The Bill was of a two-fold
chnracter. He did not think that the
Government had any thing to fear in
a political point o f  view from tlio
people carrying matchlocks, swords,
and spears, A  few European soldiers
would disperse a whole district armed
only with the weapons just mentioned,
and therefore the Sections which re­
lated to the carrying o f arms without
a license might properly be regarded
as Police Sections. The other Sections
which related to the manufacture o f
cannon, mortars, howitzers, or to the
possession o f arms o f  that description,
and to the importation o f sulphur and
arms and ammunition generally, and
the transport of the same from one
part o f the country to another, must bo
regarded as liaving chielly a political
object. It was under these last Sec­
tions that the iirportatiou o f arms
into the North-W esrem Provinces,
to which the Honorable and learned
Ju'lge had alluded, would be regulat­
ed or prevented altogether, i f  cou- 
sidered dangerous.

W ith regard to what had fallen from
the Honorable and learned V ice-
President, as to hi< (M r. Harington)
having shaken his heal when the
Honorable and learned Vice-Pres dent
asked whether the adiendments recom­
mended by the Select Committee in
the original Hill had been proposed with
the sanction o f or had been approved
by the Exocntioe Government, ho beg­
ged to observe that the Honorable atid
learned Vice-President n ustbe aware
that the Select Committee could have
no power to consult the Iiixecu'ivo
Government. Their duty was to con­
sider the Bill as made over to tlieni
by the Council after being read a
second time, together wi h any reports
or petitions presented to the Councjl
a n d  referred to the Select Committee
for consideration, and to suggest such
alierations in the Bill as they might
deem proper, or if  they considered no
cliflnges necessarv, to make a report
to that effect. This ho nnderstood to
be the duty o f the Sclcct Committco
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under tho Standing Orders. Individu­
ally, o f  coursp, any Member o f the
Select Coniini'tee might discuss the
Bill with any Membi^r o f the Legislative
Council not a Member o f tlie Select
Comiiiittee, whether he was a Member
o f the Executive Governmeat or not,
or with any other person. But the Se­
lect Committee were required to carry on. 
their duty o f revisiiipjand rt'porting on
a Bill apart from the Executive Govern­
ment. He quite agreed with the
Honorable and learned Vice-Pieai- 
dent and the Hight Honorable gentle- 
mau opposite, that, whatevtr amount
o f op])ro8si"n might have been com­
mitted in carrying out the provisions
o f A ct X X V I  n  o f 1857, the Legis'a- 
lnr'> o f that jear were not charge bio
•with any portion thereof. They were
not to blame for passing tiiat A ct be­
cause in practice eotno of its provisions
hud been abused, but if the ilonortiblo
ai d le rned V ice-l’ iesidont and the
Honorable and learned Judge were
right in claiming exemption in favor of
Europeans from the present Bill, then
he would say that the difficulty o f
granting such exemption had been im­
mensely increased by the conduct o f
the Legislature (if 1857 in not iutro- 
ducing buch exemption into the
A ct passed in that year, and on the
supposition above inentioi ed, it seemed
to him (M r. Harington) gteat blame
at'ached to them f> r not having done
so. Had the exception in favor of
Europeans now claimed been made in
tlio At t  o f 1857 who, ho would ask,
would have ventured to include them
in I ho present Bill. But no such ex­
ception having been made when Act
X X V J II  of 1857 w’as before the
Coujicil, he must repeat he did not see
Low it could be pro, erly or con- 
sibtciitly allowed U' W.

The question being about to be put
from the Chair—

Sm  M O liH A U N T  W E L L S  asked
i f  the Bill was to be a permanent or a
temporary measure? I f  permanent,
lie would vo 'e  for tl'e Honorable and
learned Chairman’ s amendment ; but
i f  temporary, ho would vote against it.

M r . W IL S O N  said that Govern­
ment were o f opinion that nothing but Section
harm could come o f a renewal o f the stood.

Mr. llaringlon

discussion o f  this question, but they 
would not ask for a perpetual Act. TIis 
precise number o f years for its conj'* 
nuance might bo considered afterward-

T h e  C H A IR M A .N ’8 Motion being 
then put, the Council divided ^
follow s:—

Noes 7.
Mr. Scorioo.
Sir M. Wells.
Mr. Forhoa.
Mr. Harington.
Mr. Wilson.
.Sir Bartlo Fi'oro.
Sir James Outra'H-

So the Motion was negatived,
(he Section, as before a m e n d e d ,
then passed.

Section X X V I I  was passed after*
verbal amendment. ,

Section X X V I I I  related to
form o f license.

Mu. FO llB ES doubted the neces­
sity o f ihe in c lu d in g  words  ̂
Section, which restricted tiie duriit‘“  ̂
o f a lict'nse to one year, uules t̂lioshorter period was specified iu 
license, with refen-nee to the tjcetiiuorevocation conferred by tha prt* 
Section.

Afti^r some discussion the Couu
divided:—

il

Ai/cs. 5 
Sir Monliiimt VVoIls. 
IMr. Sconce.
Mr, Forbes.
Mr. Wilson.
Sir IJnrtlu Froro.

JVofs 2
Mr. H a rin g W -
The Cliiiiiw*'” '

So t h e  Motion was curried.
The question being then ’ >1 j. ot 

the Section as amended staiiu P 
the Bill, tlio Council d iv id e d

Jyeit 6.
Sir Mordauut Wella. 
Mr. Soouoe.
Mr. Forbes.
Mr. Iliiringtou.
Mr. Wilson.
Sir Bartie Frore.

So the Spftion was carri^

No. 1- 
Tho CUairii‘““ '

><1,
X X I X  was pi‘Sâjd
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Compnrative Statement o f 'Revenues and Receipts ani
Paijments fo r  Qxiaranteed liailwn;/ Intcrcflt

1857-58, 1858-59, and the same «•' 
Revised according to

KEVENUES a n d  RECEU>Ta.

Land Revonuo
Tributes and Subsidies from Native 

States
Excise Duties in Calcutta 
Sayor Revenue ...
Abkarry Ditto ...
Moturpha (Madras) ...
T ra d e  T a x e s  ( I ’ u n ja b )
Miscellaneous Receipts in the Revenue 

Department 
Customs
Salt (excluaivo of Customs Duty ou Salt 

Imported)
0])ium
I'ost Oftico Collections 
Stump Duties
Slint Ueceipts ...
Marine and Pilotage Receipts 
Judicial Ueceipts...
Contributions from Native States on ac­

count of Contingents
Interest on Debts duo by tlio Niznni and 

on other Accounts
Miscellaneous Receipta in the Civil and 

Political Departments
Ditto Public VVorks Department 
Ditto Military Department ...

Revenues and Receipts 
Net Receipts Railways

Deficit

1850-57. 1857-58. 1858-59. Estimate
1859-60.

Koviseu
Estiinato

May
1860-01'

F

£. £ . £ . £ . £.

17,748,810 15,317,337 18,123,659 18,521,518 18,502,400

537,632
45,084

293,317
920,350
108,419

0

544,457
49,751

268,300
794,244
107,826

0

489,801
51,975

343,552
909,432
111,247

0

523,940
52,100

345,240
1,021,154

110,372
150,000

632,W|> 
62,100 

355,650 
1 071,000

230,000

214,268
2,289,072

228,220
2,148,834

2.51,738
2,867,681

222,959
3,691,803

234,000
3,869,330

2,.501,881 
5,011,525

260,192 
612,788
290,539
159,517 
281,200

2,131,340
6,864,209

389,493
4,'i6,363
36.3,510
178,304
298,732

2,602,670
6,146,342

588,630
693,214
247,205
108,415
402,398

2,846,549
6,071,022

604,280
658,988
454,905
125,702
872,020

3,0.'!6,200

026,3^
082,500
z n M
125.430
385,1**®

103,805

64,329

36,816

62,949

73,220

59,023

120,080

68,060

93,130

66,054
A#? it

481,289
918,227
502,116

402,309
476,910
580,800

447,990
64.'5,514
877,018

420,234
620,233
804,773

277'?,',n 

8,356^^

33,378,026
121,954

31,706,776
153,806

30,000,788
232,365

37,796,632
330,700

33,499,980

474,208

31,860,582

8,390,642

38,293,153

14,187,617

38,127,332

8,290,130

33.974,188 40,251,224 50,480,770 48,417,462

A. This Deficit stood in February when the Estimate was sent Home at „il
nt wliich time it was expcctoil that the Oon^)eiisatiou Claims woubl bo ailjust* '̂;.
paid bel'ore tlie close of the iinaneiid year, rfut delays in their ailjustment will '■" a 
the payment of £1,0(10,000 into the year 1880-01. The difforenco as botwoon_ the [
years in only nominal, inasmuch as that amount expected to bo paid in 180y-li0 fi'*’’ 
an addition to the Cash Balance at the close of the year.

S. • This Deficit stood on tbo IStli of Fobnmry at ,£0,500,000. It now 
£8,330,527, but as explained in the note above tlio payment of Mutiny CompC'®* ii,ij 
of ,£1,000,000, hivs l)oen deferred from 1850-00 to this year. The dinbronj'o to 
extent is however nomin.il as it aflbcts the deficit, as the Cash Halance in the is
was gi’eater by tliat amount at tho close of tbo year. Allowing for this itoin . " " ‘ j.u is 
accidental anil will not recur again, tho real Deficit by this reviseil rising
X7,356,527, being an actual addition of £850,527 upon tho February Hatinmt î ."gonio 
on the ono hand from a reduction of Military oxpondituro. and an iucroa.se oi 
imdor the now Customs, Abkareo and Stamp Hills, but subject on tho other to |,|ufly 
ment by loss upon Opium, incroasod cost of Collection, and Police ch arges,
in connexion with tho improved Madras Polieo, together with a cousidorabio w
in tlio Homo charges.



•̂‘'pcndilui'c in  I n d i a ,  in d u d in f) the H om e C harges,

“ “ d R a ilw a y  B eceij)ts  f o r  the y e a r s  1 8 5 G -6 7 ,

‘̂ Umated f o r  1 8 5 9 -C O  and  1 8 C 0 -C 1 .

accounts fr o m  E n g la n d .

E x p e n d it u r e .

Rci
Ch

“JPaymonta; A llow a n coa , R e fu n d s  an d
‘ f̂ttwbacks
'.“''KCS of Collection and othor Payments 
'J Uoall«ation of the llevonuos, in- 
tluillnfr Cost of Salt and Opium, v i i :—

Ĵ nnd, Saycr, Abkarry, &e.
'customs

- 1£W.
- I S g . . , , ,

Jost-O ffico'Stanipg ... ... ...|
5'^Woos and Assignments payable outi 

-I. ‘ “0 Kovonues, in accordance with' 
“>■ other Engagements

OiJyauoos to District and Villngo 
cv and Enaradara, including

“Witablo Grants

^"tal of the diroet Claims and De- 
Wands upon tho Kovenues, in- 
' l̂uding Charges of Collection, and 

CKi- O' Salt and Opium
of the Civil and Political ICs-

oJ’Wments, including Contingent

and Polico Charges
Uoads and othor Public Works,

Ilopairs and Military JJuild-

1General, including Stores
i]^ocal Military

’ ■'iliat, Military
tln““ Wavy and othor Marine Charges.,

of tho Knstorn Settlements (oX' 
"6  of Charges of Colloction

I ’ aymi 
ar̂ os ... 
on Debt ...

pExPENDITUBE IN INDIA.

V i 'K .. . . . . . .

Of Charges of Colloction «nu 
Nihfc Z  I'aymonla out of the Kcvonuos) ............................

l>itto
<l Interest (England) 

( India)

1856-57. 1857-58. 1858-59.
Estimate
1859-00.

llovised
Estimate,

May
1860-61.

£. £. £. £. £.

74,034 63,509 95,770 90,424 0

2,224,343
113,603
612,749
980.837
169,643
375,687

31,623

2.005,044
149,376
301,689
804,191
747,335
198,4»9
430,981

27,845

2,185,746
167,641
318,814
297,215
055,552
144,399
407,042
27,662

2,139,833
157,257
318,050
294,608
955,000
157,735
474,315

44,044

2,183,560
151,881
323,800
302,029

1,230,000
149,900
453,330
41,760

1,118,285 883,454 858,515 1,143,391 1,167,951

076,981 1,113,912 1,110,812 1,164.050 1,150,700

6,678,345 6,225,835 6,349,168 6,938,607 7,154,911

2,6.’;0,271
2,812,409

4,019,886
2,635,133

4,015,326
3,893,971

8,683,559
3,863,751

C
4.397,746
4,000,800

3,937,568 3,063,268 4,287,766 4,341,318 4,390,300

10,947,643
644,262

15,107,184
462 741

20,681,972
498,976

17,048 877 
062,788

14,662,232
014,088

11,491,906
916,9i4

16,509,925
1,169,486

21,080,948
S)85,946

17,711,066
887,607

16,276,320
888,900

72,l.’i4
143,172

2,264,901

62,809
145,514

2,196,672

95,462
143,594

2,738,623

119,413 
2i)7,165 

3,057, !J07

112,023
2,')5,300

3,124,070

30,873,709
2,574,328

496,039
30,112

1 35,078,528
; 4,492,470 
1 655,85‘l 
1 24,372

43,690.793
6,051,560 

819,009 
1 19,402

40,800,442 
; 4,393,020 
1 1,114,000 
1 50,000

39.600,070
6,3.13,270
1,535,00(1

60,000

33,974,1881 40,261,2241 60,480,7701 46,417,462 46,519,187

®'’er - f  ̂ ’ 000 ,0 0 0  fo r  C om iion sation , abated  from  a n d  b rou g h t
^ a m o u n t  f t c c n v , I o f ' u s t y o a r ,  iW iich hivs boon  rodu ced  b y  t lio  sa m e
^  n ou n t >woo d m g ly ,  iin d or  c in .u m sta n cos  exp la in ed  in n otes A . and /J.

.. *01' G u ftia n tood  fljii lw /iy  l i i t o io s t  liftvo a crod it on  th o  o th or
XI.. .K..K,ivumunn*s OH ocoou u t o f  K tu lw ayJ  U V H U C I U i r u O M  l u r  i v u u « « v r  ...... ................................. n f  l ^ n i l M r n t r

not rccoipts, making tlio actiinl not (liBbiirsouiontfl on im
for 18.4-S7, £404,1U7 i 1867-58, X52G,4iiO ; 1858-59, ;C606,046 , 18o9-«0, 

*8^3,300 ; 18G0-(il, £1,186,000. „ . , . i 4 i , n
This is tho usual Anticipation Skoteh EBtimato furnished , .

ants throughout India from tho host data iU< their command. 1 ho minual
however, called upon all the local Oovcrumcuka to revise thow for tUo now aunnal
U u d gots  in  oach  d c im ilm en t.



C O M P A R IS O N  B E T W E E N  ;

INCLUDING THE

REVENUES AND RECEIPTS.
Bevued according to

E e v e n d e s  a n d  R e c e ipts .

Land Roventio ...
Tributes and Subsidies from Native States 
Excise Duties in Calcutta ...
Sayer Ecvonue... ... ...
Abkarry ditto ... ... ...
M o tu rp h a  (M a d r a s ) . . . . . .
Tr.ido Taxes (Punjab) ... ... ^
Miscollanoous Receipts in the Revenue Dopartmont| 
Customs
Salt (exclusive of Customs Duty on Salt Imported) 
Opium
Post Office Collectiona
Stamp Duties ... ... ...
Mint Keroipts ...
Marine and Pilotage Receipts 
Judicial Receipts
Contributions from Native States on account ofi 

Contingents ...
Interest on Debts due by the Nizam and on other:

Accounts ... ... ... ...
Miseollanoous Receipts in tho Civil and Political

Departments...
Ditto Public Works Department 
Ditto Military Department ...

Total Revenues and Receipts of India 
Net Railway Receipts ... ...

1850-57. E stim a te
1859-60. Increaso.

£.

17,748,810!
537,632,

45,684
293,317
020,350
108,419

0
244,268

2,289,072
2,501,881
6.011,525

260,192
612,788
290,539
159,517
284,206

103,865

64,329

481,289
918,227
602,110

Do&cit

33,378,026
121,954

33,499,980

474,208

33,974,188

£,

18,521,518
523.940

52,100
345,240

1,021,154
110,372
1.50,000
222,959

3,691,603
2,846,549
6,071,022

604,280
658,988
454,905
125,702
372,020

120,080

68,960

420,234
620,233
804,773

37,796,632
330,700

£.

772,708
0

6,416'
51,923

100,804
1,953

150,000
0

1,402.531
344,668,

1,059,497
344,088
46,2001

164,366'
0

87,814

1C,215|

802,657

4,851,840
208,746,

38,127,332
A

8,290,130

46,417,462,

6,060,586
433,234

Decrease.

4,627,352

£.

33,815

0

6,369

61,055
2 97,

453,

A . This Deficit stood in February when tho Estimate was sent Homo at
at which time it was expected that tho Compensation Claims would be adjus
paid before the close of tho Financial year. But delays in their adjustnient wi  ̂
the payment of i l , 000,000 into tho year 1860-61. Tho difforonoe as between
years is only nominal, inasmuch as that amount expected to bo paid iu 1859-®® 
an addition to tho Cash Balance at the close of tho yoar.



’ 836-57 AND 1859-60 .

Home a c c o u n t s .

<̂ ecmntt from  England.
CIIAKGES.

ExpENniTunE.

• Allowaneou, Rofunds and Draw-
rift--.

liopa
Ch

®“'tand n •
I-aml o P"™’ •■“Abknreo, &c.
Salt 

Opium
S,“*‘ 0(lice'

AlloZ'^Ps .
ÔVi

All

f Cost 
t Chargoa 
( Cost 
( Charges

.................. VKUUI^̂ KiRotnonts
,*anco8 to District nnd Villago Omcors and 

including Charitablo Grants

direct Claims and Demands
tin* “ ®''onuos, including Charges of I 

'̂larn’n.' a''3 Ojjium
■HcIii ii •̂''*1 ““ ‘I i’ olifical Establish] 

i*"liciui Charges
fiiiiicl 1‘olico Charges ...................

cludĵ ®' ^oads and other PuUie Works, in 
"I? uopnirs and Military Buildings 

^ilitaiy Military General, including Stores 
Local Military'

î 'lisn'Kr Total Military
^  '‘"'1 other Marine Charges 

Oi..® Iho ------- ■ ’  •

Total Charges in India
l)o Jntcrest 

(in India)

Total Charges (India and England)...

'̂ •̂—Incroaso of Charges..........................
Deduct;—Military Incroase

Incrooso o th e r  th a n  M ilita ry

I^m luct:— In crease  o f  U oce ip ts  . . .

Increase of Chargoa other than MUilwy <

1850-57. Estimate
l»59-00. Increase, Decrease.

£ . £. £ . £ .

?-
•

74,034
in
of

\ 90,424 15,790i 0

.. 2,224,843! 2,139,833 0 84,510
113,563 157,257 43,094 0
612,749 aiK,06U „ 

294,508, ^ 191
880,fi,37 955,0110 0 25,837

.. . ion,043 157,735 0 11,908
375,687 474.315 98,028 0

31,023
e
ir

44,044 12,421 0

1,118,285 1,143,391 25,100 n
a

070,981 1,104,050 187,009 0

n
1-
, 0,078,345 0,938,007 382,708 122,440
1,
, 2,550,271 3,083,559 1,127,288 0
. 2,812,409 3,803,751 1,051,342 0

! 3,937,508 4,341,318 403,750 0
10,947,643 17,048,877 0,101,234 0

544,202 002,788 118,520 0

, 11,491,905 17,711,005 0,219,700 0
910,924

f
887,007 0 29,317

' 72,154 119,413 47,259 0
143,172 257,155 113,983 0

2,204,9* 3,057,307 792,400 0

30,873,709 40,800,442 10,138,490 151,703
2,574,328 4,393,020 1,818,092 0

490,039 1,114,0110 017,901 0
80,112 50,000 19,888 0

33,974,188 40,417,402 12,595,037 151,703
151 703

12,443,274 Net Incroasc.

... 12,443,274 

... 0,219,700

0,223,514
4,027,362

r the whole lucroasod Koociiits .., £1,5!)(J,1G2
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Section X X X , relating to tlie fee for
‘sense, was omitted oa the motion

»ir Mordaunt Wells,
section X X X I  was passed nfter

'‘fiiendnienta.
Alter some discussion as to the ad-

\aability of adding a Clause to the
to enable the Goverumont to dia- 
in certain proclaimed Districts—

I HE C llA IliM A N  suggested that
It Was impossible to pass the Bill this

and as A ct X X V J l l  o f  1857
®̂ Pired to-day, it would be better to
1 a temporary A ct for one month,

j)osti)one the conaideratiou o f

IIA R IN G T O N  having assent- 
t> ° tl’o course, the consideration of
aiH accordingly postponed,

'I the Council resumed its sitting.
J lA lllN G T O N  then moved

^̂ •'itthe Standing Orders be suspend- 
p enable liim to introduce and
Bin its several stages a
y  V , . " 0̂ continue iu force A ct

o f 1857.”
tlie ? ^^ARTLE F iiE R E  seconded

H A R IN G T O N  accordingly

‘'e Bill was road a first time.
ti,e H A R IN G T C N  moved that

be read u second time.
'® Motion in as carried and the
•■cad ft second time,

tile o ’ IIA R IN G T O N  moved that
resolve itself to a Coni- 

on the Bill,
rjpced to.

"'itl/'^ passed Ihongh Commilteo
*‘>ivin*̂  ̂ “ "'endnient, and tho Council

>. S resumed its sitting, was reported.
tlia F a r i n g  T O N  moved t ;a t

Th \ p issed.
liilK^ , 'Motion was carried and the

llif*!*? ”■ time.
Sir 1, ,^1^1N G T0N  then moved that
tlig l''i'ere bo requested to take
lor to the Governor-General

A '® “Spoilt.
^Sfeod to.

Mir,:
POLICE BATTALIONS.

l̂U'Ue moved that Sir
Ĵ ore be added to the Selcct

Committee on the Bill “  to provide for
the good Older and discipline o f tho
Battalions of Military Tolice.”

Agreed to,

KOONCH AND CALPEE.

M b . IIA T ilN G T O N  moved that
Sir Bortle Prero be requested to take
tho Bill “  to remove the Pergunnahs o f
Koonch and Calpee, in Zillah Jaloun,
from the operation o f the General
Regulations”  to the Governor-Geaeral
for his assent.

Agreed to.

POSTPONED ORDERS.

Tho following Orders o f the Day
were postponed:—

Adjourned Committee o f tho whole
Council on the Bill “  for imposing
Duties on profits arising from Proper­
ty, Professions, Trades, and O/FiceH.”

Committee of the whole Council on
tho Bill “  for the licensing of Arts,
Trades, and Professions.”

Committee o f the whole Council on
tho Bill “  relating to tho Transporta­
tion of Convicts.”

The Council adjourned at G o ’ clock
nn the motion of Sir liartle Frerc, till
Monday, the 2nd July, at 7 o ’clock
in the morning.

Monday Morning, July 2, 18G0.

P r e s e n t :

The Ilon’blc the Chief Jnsticc, Vice P m id en t,
in tlic Oliair.

n . Eorl>es, Enii-,
A. Sconce, Esq.,

nnil
non'l)lo Sir M. L.

Wells.

Ilon’ lile Sir II. 1̂ - 
Frere,

liiglit Ilon’ble J. 
Wilson,

II.B.ltaringtou, Esq-.

ARMS AND AMMUNITION.

T he v i c e -p r e s i d e n t  road a 
Message informing the Lpgislativo
Council that tho Governor Geneml
had assented to tho Jiill “  to pontiiiiie
in force A ct X X V i l l  o f 1857.”
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